
services. The repre.entation.,1 these 
communities has i~creaaed 'appreciab------------_ .. _--

-As on 

19-7-69 

D Lte of N·'Uioilaliil1.tion 

31- 12-79 

(b) to (d). Parliamentary Com-
mittee on the Welfare of Scheduled 
Castes and Scheduled Tribes has been 
'-examining the question of !'eservations 
for and recrui tment of Sched uled 

·Castes/Tribes in the services of public 
sector banks. This Commi ttee had 
submitted reports to Parliament in 
respect of State Bank of India, 
Reserve Bank of India, Bank of India, 
'Central Bank of india and A'uahabad 
Bank (with regard to recruitment of 
"omcer's grade). Based on. the re-
commendations/observations of th~ 
Committee instructions, where con-
sidered necessarY, Itave been issued to 
·the btinks. 

BlJei., Setriee .WeeD Delhi au 
CIiIlittUrarh 

1657. SHRI TAYYA"B HUsSAIN: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) db the Government propo:rfo 
~art new BOein'g service from Delhi 
to Chandigarh in the near future; and 

(b) if so, the date ot commence-
ment of the service? 

THE MINISTER OF TOURISM & 
'CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) & (b). Yes, Sir. It 
is proposed to start a Boeing service 
to Chandigarh once a week shortly. 

D1I'utlo* Of forelp ltlaare'&o1dta' In 
Pefe&;btil 

1658. SHBI CHANDRABHAN 
AT HARE- PATIL: Will the Minister of 
'FINANCE be pleased' to state: 

i20 
ly as may be observed frm the follow-
ing ft.ure8: 

Clerks Sub. Staff 

14 144 1513 

(0,03%) (0' 25%) (5' b7%) 

101)6 15566 116g6 
(I' 80%) (11' 78%) (19· 82%) 

2424 2!l8J9 15836 
(3' 56%) (,.' 19%) (24' nf% ) 

(a) whether it is a fact that the Gov-
ernment have directed the Reset've 
Bank to examine a proposal to d,ilute 
the foreign share holdings in Piece-

'Elmi (Electric Lamp Manufacturers 
India Limited, Calcutta) through public 
issue of equity through which the for-
mer Indian subsidiary of Philips of 
Holland had offered to take a miljority 
stake in the Calcutta-based EIMI; and 

(b) if so, the details thereof? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): (a) & 
(b). In accordance With th~ dir~'ive 
iSsued under the FERA, 1973 -by the 
Reserve Bank of India to Electric 
Lamp Manufacturers (India) Pvt, Ltd" 
calcutta (ELMI) for dilution of nOn-
resident interest in the equity capital 
of the company to a level not exceed-
ing 40 per cent ELMI has submitted a 
p'ro'pOlal for the sale of the entire share-
holding to' Peico Etectronlcs & Eiectri-
cals (formerly Philips India Ltd.). The 
proposal is under c''1sideratiollo of tbe 
lteserve Bank o'f India, pendmg ap-
p'roval of the proposal under the rele-
vant provisions of the Cr'-mpanres Act. 

ProPOSal to take ovet retail buslDess 
of EIlIeDUal CommOdities 

1659. SHRI MUKUNDA MANDAL: 
SHRr BHOOENImA .JHA: 

Will' the Minlste"r of CIVIL SUP-
PLIES be pleased to state: 

(a) whether Government have con-
sidered to t'ake over the retail business 
of some of the essential commodities; 
and 

(b) if so, facts thereof? 

I 
. ~'. 




